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Orders

Mr.Devendra Raghav - Counsel fcr applicant

Mr.Javec¢ Chaucdhary - Ccunsel for respondents

Hearé the learned counsel fcr the perties.
The leesrned ccunesel for the applicant submits thet

representation (Annx.A3) of the dated 1.6.94,

applicant

‘regarcing the relief scught for is pending consideration with

the respcndents and nc final decisicn cn the representaticn

hes appears frem letter dated 20.11.96

vet been taken as

(2nnx.R6). He submits that necessary directicns may be given

to the respcnéents for dispcsal cf the respresentaticn within

& specified pericd.

In view of the submissions of the lesrned ccunsel fcr
the applicant, we Girect the respendents to dispese .of the
(Annx.A3)
speaking crder within a pericd of 6 months frcm the Gate cof

receipt of a copy cf this créer. In case the applicant has any

representaticn. dated 1.6.94 by & reasoned and

grievance against the crder cn representation, he can apprecach
the apprcpriste ferum for redressel cf his grievance. With the
abcve directicns, the C.A is dispcsed cof with no. crder as to
ccste.
A copy of the O.A with annexures thereto may be sent
tc the respoﬁdents..
" In view cf the order passed as sbove, N.A Nc.196/96
ispose€ of.

(N.P.Na njy
Merber (2).

(S.K.Agerwal)
Memrber (J).




